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can give. Prima Facie there
be two or three such companies.

may-

SHRI KALYAN ROY : Arising out of the
reply just now given by the hon. Member, 1
would like to know, what steps have been
taken against these companies who have
been defaulting, so far as their export
obligations are concerned. In other words,
who are the defaulting companies in relation
to export commitments, and what action has
been taken by the Government against
them?

SHRI V. P. SINGH : Sir. I have got a list
of names of companies which have
defaulted. It is a long list of 47. I can also
give names. In many cases, the bank
guarantee that is given, has been forfeited.
In some other cases, they have been de-
barred from having some important docu-
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Uniform wage policy

*304. SHRI SYED AHMAD HASHMI :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have taken any
final decision regarding a uniform wage
policy for the employees working under the
Central Government Vis-a-vis employees
working in public undertakings of the Cen-

[RAJYA SABHA]
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tral Government and also for employees
working in different public undertakings
inter-se; if so, the details of the decision
taken; and

(b) by when this policy is likely to be
implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) and (b) The
present wage structure of Central Govern-
ment employees is based on the recommen-
dations of the Third Central Pay Com-
mission. That Commission was also of the
view that there should be a mechanism to
ensure that pay scales of public sector under-
takings should be fixed with due regard to
possible repercussions on other public sector
undertakings and on the Government's own
scales of pay. The public sector enterprises
are required to obtain the prior concurrence
of Government to any general revision of
pay and allowances of their employees. In
examining such proposals, Government take
care to see that unreasonable disparities are
avoided in the wage structure as between
different enterprises in the same industry or
region and as between public enterprises on
the one hand and Government Departments
on the other.
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+ 1 Hindi transliteration.
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PROF. RAMLAL PARIKH : Sir, would the
hon. Minister let me know the thinking of the
Government on the question of wage structure
not only Vvis-a-vis the public sector
undertakings but vis-a-vis the State Govern-
ments also? The point is that our wage policy
which is differing from State to State is
causing very great heart-burning, is
creating a large amount of disparities, and in
the same place a Central Government
employee ... (Interruptions). Please let me
ask the question. I am asking through the
Chair. Sir, in the same place, the Central
Government employee is receiving a higher
wage than the State Government employee.
Now, the question is this. Sir. Is not the
Government of India now thinking that at least
in respect of the minimum and the maximum,
there ought to be some wage policy, and that
wage policy should be prescribed so that at
least in terms of minimum wage and maximum
wage, people will have a uniform wage all over
the country? Will the hon. Minister let us
know the thinking of the Government on this?

SHRIMATI SUSHILA ROHATGI : Sir,
this ia a question between the Centre and
the States. But I do agree that much of the
distortion exists because of the DA there.
And not only between the Centre and the
States, but there is a difference in the DA
between the States themselves And I do not
know, Sir, how it is directly connected with
the question here.

SHRI R. NARASIMHA REDDY : Sir
though this question is limited to the Cen' tral
Government employees and the emplo yces of
the public sector undertakings, think, it would
not be out of place if [ as! the hon. Minister
regarding the uniforn wage policy. Sir, in
this country it iobvious that the wage
structure is absolute! irrational, and I do not find
any rational in the wage structure. Sir, we must
honest ly accept this fact that the disaparity in th
wages for the same work done in differen places
is causing so much of heart-burnin that it is one
of the basic causes for strike in this country.

Sir, during the Railwa
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strike, there was a discussion and the Prim*
Minister assured us that there would be a
national uniform wage policy based on rational
principles. I would like the hon. Minister to
inform us whether ihis is desir-, able and if so,
what steps the Ministry will be taking.

SHRI C. SUBRAMANIAM : Sir, it
is true that the wage structures in the various
sectors differ from each other, and there is a
certain bit of irrationality in these structures.
And as a matter of fact, it has been under the
examination of the Government to find out
whether a national wage policy could be
evolved. Meanwhile, we were confronted
with an inflationary situation where we were
to struggle for the grant of dearness
allowance, etc., and that was hardly the time
when we could look into the formulation of
a national wage policy. Now that the prices
are getting stabilised to a certain extent,
perhaps, we can devote a little attention to
this aspect of formulation of a national wage
policy.
MR. CHAIRMAN :Next question.
Extension of Lome Convention to India

*305. SHRI HARSH DEO MALAVIYA :f
SHRI SARDAR AMJAD ALI : DR. RAJAT
KUMAR CHAKRABARTI :

Will the Minister of COMMERCE be
pleased to state :

(a) whether he discussed with the French
Prime Minister during the later's recent visit
to India, the question of extension of the
Lome Convention to India by France;

(b) if so, what was the reaction of the
French Prime Minister; and

(c) what steps Government propose to
take to achieve the extension of Lome Con-
vention to India by France and other E.E.C.
countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI V. P.
SINGH) : (a) to (c) A statement is laid -on
the Table of the House.

Statement
(a) to (C) In the course of the discussions
held during the visit of the French Prime
*(*The question was actually asked on the
floor of the House by Shri Hiirsh Deo
Malaviya.

to Questions 24

Minister to India between 23rd January to
26th January 1976, we had sought the
support of the French Government to the
extension of the facilities under the Lome
Convention to India. The French side took
note of our request. The ultimate decision on
this question, rests with the European
Economic Community. We will continue our
efforts to seek support for our stand in the
various international forums and also at the
bilateral level with the EEC and the member
states.

SHRI HARSH DEO MALAVIYA : Sir, I
would first of all like the hon. Minister to
spell out what the Lome Convention is,
what the facilities arc that are granted under
the Lome Convention, and to which
countries and in what products.

SHRI V. P. SINGH : Sir, the main
features of the Agreement are as follows:

(a) The Convention provides for un-
restricted duty free entry for the products
of the ACP countries into the Community
countries except for a very few agricultural
products subject to a common agricultural
policy of the Community. Even in regard
to such exceptional agricultural products,
more favourable treatment is emphasised
to the ACP countries than that applied by
the EEC to the third countries.

(b) An Export Income Stabilisation
Fund has been established for guaran-
teeing export earnings to the Community
of the ACP countries in respect of 12
specific primary products.

(c) The financial aid for the ACP coun
tries to the extent of 3,390 million unit of
account, approximately 7-2 billion dol
lars, has been provided for the duration
of the Agreement, that is, up to the
end of 1979.

Closer industrial and technological co-
operation between the two sides is envi-
saged. So far as the products are concerned,
they are tobacco, coffee, marine products,
leather and cotton textiles.

SHRI HARSH DEO MALAVIYA : Sir, it
is clear from the concessions that are given
under the Lome Convention to West African
and Caribbean countries that many of our
products which we are export" ing to the
E.E.C. countries are affected.



